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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, FARID COURT HOUS
CAPARNICUS MARG, NEw pELH

O.A. NO. 487/2023
SATISH CHANDRA PATI TRIPATHI .. .. APPL
VERSUS

STATE OF U.P. & ORS.

E,

JCANT

Rl‘:SP()N[)ENTS

INDEX
S.NO. | PARTICULARS { PAGES |

1. Reply on behalf of the Wi Q |
respondent no. 3 & 4 with | \ - ¢ |
_supporting affidavit :

2. Copy of GST Number, PAN "
Card of respondent no. 3 & 4 4 _ ,-)“
 alongwith partnership Deed

3. Copy of Spot Memo daled; 2
| 27.06.2023 | &=

4. Copy of Form 1 Consolidaled‘ kD)
- Consent & Authorization Form ‘ I |

NP el

RESPONDENT NO. 3 & 4

THROUGH

COUNSEL

DEILHI

DATED : 69|02 |ns2 C; '7g%¢A};,,{,;

SR &E\
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BEFORE THE NATIONAL GREEN TRIBUN":L
PRINCIPAL BENCH, FARID cOURT HOUSE:
CAPARNICUS MARG, NEw pDELHI
O.A. NO. 487/20213

ANT
SATISH CHANDRA PATI TRIPATH] . APPLICA

VERSUS

STATE OF U.P. & ORS. RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 3 & 4- M/S.
ABT ENT UDGYOG AND M/S. PMT ENT BHATTA, TO
THE COMPLAINT DATED 31.05.2023 LLOPDGED BY THE
SATISH CHANDRA PATI TRIPATHI

MOST RESPECTFULLY SHOWETH :

()

That the complainant lodged written complaint respondent
no. 3 & 4 before this Hon’ble Tribunal by leveling the
false and frivolous allegations against the respondent no. 3
& 4. On the basis of false and frivolous complaint of the
complainant the present case has been registered against

the respondent no. 3 & 4.

That the respondent no.3 & 4 only established the Bricks
Bhatta at Deoria, U.P. the respondent no. 3 & 4 applied an
application before the competent authority for obtaining
the permission to run the said Bricks Bhatta, the
application of the respondent no. 3 & 4 on dated
27.02.2022 is under process. Copy of the application js

annexed herewith.
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That the respondent no. 3 also obtained the GST numbel
in the said AVT Brick Field from the concerned authority
vide No. 09ABXFA2554MIZP. The respondent no. 3 will
the said business under partnership for his livelihood after
obtaining the NOC/Pollution Certificate/required
documents for smoothly running his Bricks Bhatta from
the concerned Department in which the respondent no. 3
applied to the concerned authority by fulfilling all
requirements as required by the concerned authority. The
application of the respondent no. 3 for issuing NOC in

respect of running the said Bhatta is in under process.

That on the basis of complaint of the complainant the
Uttar Pradesh Pollution Control Board directed the
concerned to close the site of the respondent no. 3 & 4.
The officials of UPPCB came at the site of the respondent
no. 3 & 4 on 27.06.2023 they found that the site of the
respondent no. 3 & 4 was closed and the officials
instructed the respondent no. 3 & 4 without obtaining the
NOC/permission from UPPCB not functioning said site in

future.
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That on the basis of the complaint of the complainant the
Hon’ble Tribunal directed the concerned officials to
constitute a Joint Committee comprising of representative
of State PCB, and District Magistrate, Deoria, U.P. 10
enquire/investigate the site of the respondent no. 3 & 4
and found the site of the respondent no. 3 & 4 was nol

functioning.

That the complainant has enmity with the respondent no.
3 & 4 because the family of the complainant and the
family of the respondent no. 3 & 4 have blood relation
with each other and belongs to the same predecessor. On
account of enmity with the respondent no. 3 & 4 he
lodged the false and frivolous complaint against the
respondent no. 3 & 4 with malafide intention to create

hurdle in the business of the respondent no. 3 & 4.

That the Joint Committee already closed Bhatta of the
respondent no. 3 & 4. The respondent no. 3 & 4
undertake that without getting any permission from

concerned Authority they will not run said Bhatta.
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8. That no any single complaint lodged by the neighbours
against the respondent no. 3 & 4 before any authority

while the neighbours are residing surrounded of the said

site.

It is, therefore, most respectfully prayed that this
Hon’ble Tribunal dismissed the complaint of the

complainant against the respondent no. 3 & 4 with heavy

costs.
It is prayed accordingly.

y B
s 3

RESPONDENT NO. 3 & 4

THROUGH
COUNSE]
DELHI

DATED : 08.02.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, FARID COURT HOUSE,
CAPARNICUS MARG, NEW DELHI
O.A. NO. 487/2023

SATISH CHANDRA PATI TRIPATHI .... APPLICANT

STATE OF U.P. & ORS.

VERSUS
RESPONDENTS

AFFIDAVIT

Affidavit of Vivekanand Tripathi, Prop. of M/S. ABT ENT

Udyog, Village Chakbandi @ Paranpur, Tehsil Sadar, District

Deoria, U.P. presently at Delhi

I, the above named deponent, do hereby solemnly affirm and

declare as under:-

1.

o]

That I am the respondent No. 3 in the above noted case
and am well conversant with the facts and circumstances
of the case and as such am competent to swear the present
affidavit.

That the accompanying Reply to the complaint has been
drafted by my counsel under my instructions which 1 have
read and understood and the contents of the same are truc
and correct to my knowledge. The contents of the same
may kindly be read as part and parcel of this affidavit as

- ) e Y .
> a\ of Oaf
7o (:_)?" 3 4in Ci'?/,r—
/ "'\\Q" L. No 2 7,
e AR Y 34r0n.

(* Apn .‘-"‘ "

\2A Peivi"/Bey - A &
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the same are not being repeated herein for the sakc of

brevity.
oA
NIy
DEPONENT
rrn 904
VERIFICATION * = g FE3 2024

Verified at Delhi on this day of February, 2024 that the
contents of my above affidavit are true and correct to my
knowledge and nothing has been concealed therefrom.

\

s a e
DEPONEN

e e ST \ ot Oath ¢

TR A 4 51]’“1“/’ %EEZ—N%
‘ \.tw : . Ap-\ 5 [3( ARMA o%\
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, FARID COURT HOUSE,
CAPARNICUS MARG, NEW DELHI
O.A. NO. 487/2023

SATISH CHANDRA PATI TRIPATHI .. .. APPLICANT
VERSUS
STATE OF U.P. & ORS. RESPONDENTS

AFFIDAVIT

Aftidavit ot Ankit Tripathi, Prop. of M/S. PMT ENT Bhatta,
Village Gobrai, Post Barhara, Tehsil Sadar, District Deoria, U.P.
presently at Delhi

I. the above named deponent, do hereby solemnly affirm and
declare as under:-

] That I am the respondent No. 4 in the above noted case
and am well conversant with the facts and circumstances
of the case and as such am competent to swear the present

affidavit.

I

I'hat the accompanying Reply to the complaint has been
drafted by my counsel under my instructions which I have
read and understood and the contents of the same are true
and correct to my knowledge. The contents of the same
may kindly be read as part and parcel of this affidavit as

H P
[ ""’7"(‘
-~ nw'-\") ‘)//

- “D
) ' «
11~ —
- 2 k.» r*
[} J 4 *
& 3 /:‘IL/
Salle For
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the same are not being repented herein tor the wake ol

brevity.

T

:j\\ 4
Dot

VERIFICATION :

Verified at Delhi on this  day of February, 2024 that thy
contents of my above affidavit are true and correct 1oy

knowledge and nothing has been concealed therefrom
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G crnment ol Tndia
Form GNT REG-06
ENew Rl tiv 1))

Regivtration Certificate

Reghiration Number : (WARXF sam e

v — o e e e = B
b Legal Nawe AN T RRICK FIFLD
! .
Sttt r—
= 1N‘¢~‘.ﬂ."l’ MSAVTHRICK FIELD
L B o .
i 3 \ tution of Busi Pactaership
R »‘““‘\l"mﬂn—l Place of 0. Chakbandi Url-l;lr;l{[ml. Deona, Deona, Uttar Pradesh. 274001
| i .
‘
| - o . B

Lo [ Period of Vandin Fom 1032022 [to
I s y——— T ———
CLype of Registration Regular g
'L s Il‘-rm-ulu-\ ol Approving Autherity Centre
I Signatuee N -
{ Signature Not
i GOODS AND
TAX Twomé;)
Date 202203 1134 1530
Nes Rajiv KUMAR Biswas -
i)’u(ﬂ.ﬂnm Supen‘nleuukﬁl o
Surrsdsctaonal Offece Deona Sector-3 -
¥ Date af issue of Certificate 110372022 -
Nute The registralion certificate s required to be prominently displayed at all places of business in the Staic

This is a yvtem generated digitally signed Registration Certificate Issued based on the approval of application granted on 11/03/2022 1y

the jurisdictional autherity.

Not Applicable
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Ceniicale Issued Date
Account Relerence
Umnique Doc Relference

ptening »y*“ﬂ‘ﬁ‘t i
INDIA NON JUDICIAL

Government of Uttar Pradesh

e-Stamp

IN-UPB1796554807268T
27-Dec-2021 01 32 PM
NEWIMPACC (SVV up14439104/ DEORIA SADAR

SUBIN-UPUP 14439104541 040534836967

Purchased by VIVEKANAND PATI TRIPATHI SO RAKE SH PATI THIPATHI
Descrnption of Document Arucle 46 Patnership
Property Descriphion Not Apphcable

Consideration Price (Rs )
Fust Pany

Second Party

Stamp Duty Paid By
Stamp Duty Amount{Rs )

Widt s B ARIVADAY

Koz R AP 1) ]
Y« 1rate
-

VIVEKANAND PAT! TRIPATHI SO RAKESH PAT) TRIPATH
PATH

ABHAY PATI TRIPATHI SO MANKESHWAR PAT! TRIPAT
VIVEKANAND PATI TRIPATH! SO RAKESH PATI TRIPATHI
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Government of Uttar Pradosh

e-Stamp
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Certifoate No IN-UPB 1 83092048 7661
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Accoun Releonce NEWIMPACC (5V) up 44391004 DY
Unigue Do Retersnce SUBIN UPUP 14430104541 71 V4117 B
Purchased ty VIVEKANAND PAT! TRIPATHI SO (AKE S0t AT I
Description ol Document Adicia 48 alnership
Propety Descrption Not Apphicats
Commdecanon Poce (Rs.)
Fust Pany VIVEKANAND PATI TRIPATHE SO NAKE S PATE T
Second Party ABHAY PATI TRIPATHI SO MANKL SHWAL PAT) TR A
Swamp Duty Pait By VIVEKANAND PATI TRIPATHI SO FAK PATI TR

Swamp Duty Amowi(its ) 100
(Ong Hunarad only)
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INDIA NON JUDICIAL
Wi
Eaay Government of Uttar Pradesh
Pt ‘.r e-Stamp
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Certificate No IN-UPB1812392072685T
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Account Reterence NEWIMPACC (SV) up14439104/ DEORIA SADAR UP DRA
Unuque Doc Reterence SUBIN UPUP 1443910454 1249345478807
Purchased by VIVEKANAND PA1I TRIPATHI SO RAKESH PATI TRIFPATHI
Descnpuion ol Document . Aricle

16 Patnership
Propernty Description

Not Apphicabie
Conssderaton Pnce (Rs )
Fust Parnty

VIVE KANAND PATI TRIPATHI SO RAKESH PATI TRIPATHI
Second Party

ABHAY PATI TRIPATHI SO MANKESHWAR PATI TRIPATHI
Stamp Duty Paid By © VIVEKANAND PATI TRIPATHI SO RAKESH PATI TRIPATHI
Swamp Duty Amount(Rs ) 100
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Annex?

09BHPPT2756K1ZG

. ANKIT TRIPATHI
. sasion, if oty SR1 RAM ENT UDHYOG
s ANKIT TRIPATHI ’
anation/Statu PROPRIETOR
Uttar Pradesh

Resident of State







70 : o

: ‘ : 1ORM R -
o CONSSLIDATED CONSENT & AUTHORIZATION e - Wity
PPl o conset e diilwrpeiatitiounation of disalisrgs under ailin 29/16 of the !
1 vt i et Coneol S BTl lfIAS LIV aivt fr smibanko na/continuetion 6F smbssmn wider section 2
f the Al fPrevonthlt el Tl flon) Act, 1OKI wid fior grant/ranewal of sotharisation S
] “ e oo llection oF Wl‘iln‘ oIt of tecepilon or recysling of revse er, m or e L
[N copocegeiog o wilisetion Br Srestmant o dispossl of hamiedous snt other wasts ndas
Harardous 'and other waste {NManagent and TratBOlnday Movement) fubey 2016 rend with

b avun i 4 ; Crwtad :
MEAN T BRICK FTELD, Vill-Chakband| - IR
Parmnpar, Teha (- Sadar, Dt a0 i
oo DEORIA 2 74001

Los ,/." l
ok Deosia ‘ h
Pratrwt. DEORIA ¥ o ‘ s

e Membor Secretany,
i Polason Comro) Boand,
AISERTPRIXY ; Fribhiath S 1 . A,

! L3
By SEH s e
o

apply for Consolidated Consent 10 Oporate and Authorizmion under section 23/26 of the Water

rhoa mwd Contol of Pollution) Act, 1974, under Section 21 of the Alr (Prevention snd Corsrol of

it AL 1981 and Hazardous and other Waste (Management and Transboundary Movement) Ruslesn
S0 soted under Environment (Protection) Aot 1986 to make discharge/omission/disposal of hazardous and

tye s \\e\slr;ﬂ'(\m ; R R

DAY PATI TRIPATHI for a period upto 1 years 4

I'he annexure, appendices other particulars and plans in triplicate are attached horewith.

! We further declare that the information furnished in the Annexure, appendices and plans is correet

W

Paove

1 the best of my/our knowledge. e
1'We hereby submit that in case of change either of the point or the quantity FORTHT St
quality, a fresh application for W&?d;um umuma isgramed e

{ We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period S,

|'We undertake 1o furnish other information within one month of its bofng called by the Board.




